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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 179 OF 2026

IN THE MATTER OF:
Vinay Shukla ...Applicant
VERSUS

State of Uttarakhand & Ors. ...Respondents

Response /Status Report by way of Affidavit on behalf of the District
Magistrate, Champawat (Respondent No. 2) in compliance of order

dated 02/04/2026.

I, Manish Kumar, presently holding the position of District Magistrate,

Champawat, Uttarakhand, do hereby solemnly affirm and state as follows:

1. That I am the District Magistrate, Champawat, and in this capacity, I
am fully aware of the facts and circumstances of the present case based

on official records, and as such, I am competent to depose this affidavit.

2. That the present Response Affidavit/Status Report is being filed on
behalf of Respondent No. 02, i.e., the District Magistrate, Champawat,
in compliance with the order dated 02.04.2026 passed by this Hon'ble
Tribunal in the present Original Application, whereby the District

Magistrate, Champawat was impleaded as Respondent No. 02 and was

directed to submit a response in respect of the allegations made by the

etmoner It was specifically mentioned in para 6 and 8 that:
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6. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Uttarakhand through
Principal Secretary, Environment and Forest, Government of
Uttarakhand (2) District Magistrate, Champawat (3) Nagar Palika
Parishad, Tanakpur through Executive Officer and (4) Uttarakhand
Pollution Control Board (UKPCB) through Member Secretary who

are impleaded as respondents No. 1 to 4.

8. The respondents no. 1 to 4 are directed to look into the
grievances made in the O.A. and take appropriate remedial action
in compliance with the provisions of the Solid Waste Management
Rules, 2016/2025 and directions given by this Tribunal in O.A.
No.606/2018, Compliance of Solid Waste Management Rules,
2016 within one month and file their replies/ responses within two
months with all requisite details regarding action taken/proposed
to be taken with budgetary allocations and timelines for

completion..

»

3. That in compliance with the abovesaid order passed by the Hon'ble

National Green Tribunal, a compliance report was obtained from the

Executive Officer, Municipal Council, Tanakpur. The report provided by

the Executive Officer, Municipal Council, Tanakpur, vide letter number

84 /Misc/2026-27 dated 29.04.2026 has been annexed herewith and

marked as Annexure A.

4.  That the Nagar Palika Parishad, Tanakpur has submitted that door-to-

door waste collection is being carried out by the Municipal Council

Tanakpur in 11 wards. After waste collection, wet and dry waste is

segregated at the MRF centre within the municipal premises.

—

T kgompostmg from wet waste is performed through 06 compost pits
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constructed in the municipal premises, and saleable materials are

collected from dry waste and stored at the MRF centre.

That, there is a road leading to the barrage and a road leading to
Crusher between the river and the solid waste collection site, therefore,
the river water is not being polluted by the said legacy waste.
Furthermore, as there is no water source near the said solid waste

collection site, there is no possibility of water contamination.

That the Municipal Council Tanakpur periodically sprays pesticides to
prevent the risk of foul odours, mosquitoes, and infectious diseases.
Municipal Council Tanakpur is committed to the proper compliance of
the relevant rules of the Solid Waste Management Rules 2016 /2026,
and continuous efforts are being made to comply with them verbatim

at every level and stage.

That for the disposal of legacy waste collected at the solid waste
collection site, a DPR of ¥ 76.34 Lakhs was submitted by Municipal
Council Tanakpur via office letter number 726 /Estimate/T.A.C./2024-
25 dated 02-12-2024 to the Director, Directorate of Urban Development
Uttarakhand, Dehradun for approval.

That vide letter dated 26-06-2025, the Director, Directorate of Urban
Development, Uttarakhand, Dehradun, sent a letter to the Additional
Secretary, Urban Development, Government of Uttarakhand,
Dehradun, for the approval of a sum of ¥ 61.73 lakh from the Swachh
Bharat Mission 2.0/Ring Fund Account at the rate of ¥ 550.00 per
metric ton for the disposal of 11,223.47 metric tons of legacy waste,
foliowing the T.A.C. of the D.P.R. cost ainounting to ¥ 76.34 lakh; it was
further proposed that the remaining balance of ¥ 14.61 lakh be borne
by the local body itself. In this sequence, the Municipality received a
sum of ¥ 45.80 lakh from the Government on 23.04.2026. The

Municipality is currently undertaking the process of legacy waste
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9. That the Municipal Council, Tanakpur, has prepared and uploaded the
land transfer proposal for the construction of a trenching ground on the
Parivesh Portal. Forest land transfer proposal number FP/UK/ Others/
563634 /2025 has been submitted for recommendation at the State
Secretary level. Soon after the approval of the forest land transfer, the
Municipality will construct the trenching ground and undertake waste
diéposal through scientific methods under the Solid Waste Management
Rules, 2016.

10. That the Managing Director, UIIDB Uttarakhand, vide letter number
612 dated 18 July 2025, has also requested the District Magistrate,
Udham Singh Nagar, for the allocation.of land in Khatima for the
development of an Integrated Solid Waste Management Project for the
Tanakpur, Banbasa, and Khatima areas under the Sharda Corridor
Scheme; however, proceedings are pending as the said land is under
litigation in court, in respect of which a letter has been sent to the
District Magistrate, Udham Singh Nagar, by the office of the District
Magistrate, Champawat, vide letter number 1065/Twenty Three-Est.
Local Body/2025-26 dated 08 December 2025.

11. That, in addition to the aforementioned solid measures, following the
approval of the forest land transfer proposal number
FP/UK/Others/563634 /2025 uploaded on the Parivesh Portal by the
Ministry of Environment, Forest and Climate Change, Government of
India, the Municipal Council, Tanakpur, will be able to ensure proper
disposal of daily generated solid waste by establishing a scientific plant
in accordance with the Solid Waste Management Rules, 2016. A copy of
letter number 1065/Twenty-Three -Est. Ni. Body/2025-26 dated 08
December 2025 by the District Magistrate, Champawat to the District

Magistrate, Udham Singh Nagar has been annexed herewith and marked as

Annexure B.
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VERIFICATION

I, the deponent above named, do hereby verify that the contents of the above
affidavit are true and correct to my knowledge and belief, based on official

records, and nothing material has been concealzd therefrom.

Verified at !0-v0 Mon this 04 day of MC&%} ; 2096,

DE;})NENT

SolemniyAffirmed be fore me onthis

Date.M:.5.006.. 0t ¢ dc.F'T‘amul..‘Lﬁ"AM -’Ph.ﬂt
have my self bv 2xamining the deponen
H Q P/ T' thathe has fully undeslandt he contantsofthis |

i O : Dist. Cnampawat' affidavitwhichhave beenread over -wdaxpdged
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11Office of Municipal Council Tanakpur (Champawat)!!
Email- eo.nppt@yahoo.in

Reference No.- 84 /Legal/2026-27 Date 29/4/2026

To, )
The District Magistrate,
Champawat.

Subject- Regarding Original Application No. 179/2026, Vinay Shukla vs. State of Uttarakhand
& Ors., filed before the Hon'ble National Green Tribunal.

Sir,

With reference to the above subject and in pursuance of your office letter number
3477/XXVII-APP-2026 / 2026 dated 22 April 2026, regarding the order dated 2-4-2026 passed
by the Hon'ble National Green Tribunal, New Delhi in Application No. 179/2026, Vinay Shukla
vs. State of Uttarakhand & Ors., it is respectfully submitted that-

The Municipal Council Tanakpur is conducting door-to-door waste collection in 11
wards. Post-collection, wet and dry waste is segregated at the MRF Center within the municipal
premises. Composting of wet waste is carried out through 06 compost pits constructed in the
municipal premises, and saleable materials arc collected from dry waste and stored at the MRF
Center.

Due to lack of adequate space for waste disposal within the jurisdiction of Municipal
Council Tanakpur, the residual waste after segregation is being stored at the solid waste
collection site below the steps of the Mosque in Ward No. 2. The road leading to the Barrage and
the road leading to Keshar lie between the river and the solid waste collection site, ensuring that
the river water is not being contaminated by the said legacy waste. There is no possibility of
water contamination as there is no water source near the said solid waste collection site.
Municipal Council Tanakpur periodically sprays insecticides to prevent foul odors, mosquitoes,
and infectious diseases. Municipal Council Tanakpur is committed to due compliance with the
relevant provisions of the Solid Waste Management Rules, 2016, and continuous efforts are
being made to follow them verbatim at every level and stage.

For the disposal of legacy waste accumulated at the solid waste collection site, a DPR of
Rs. 76.34 lakh was submitted for approval to the Director, Urban Development Directorate,
Uttarakhand, Dehradun via office letter number 726/Estimate/TAC/2024-25 dated 2-12-2024.
Through letter dated 26-6-2025, the Director, Urban Development Directorate, Uttarakhand,
Dehradun requested approval from the Additional Secretary. Urban Development, Government
of Uttarakhand, Dehradun for the disposal of 11,223.47 metric tons of legacy waste. Following
or the disposal of 11,223.47 metric tons of legacy waste at a rate of Rs. 550.00 per metric
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ton. an amount of Rs. 61.73 lakh was to be sanctioned from the Swachh Bharat Mission 2.0/Ring
Fund Account, with the remaining Rs. 14.61 lakh to be borne by the body itself. In this sequence,
the Municipality received a sum of ¥45.80 lakhs from the Government on April 23, 2026.
Actions for the disposal of the said legacy waste are being undertaken by the Municipality by
inviting e-tenders.

A proposal for land transfer for the construction of a trenching ground has been prepared and
uploaded on the Parivesh Portal by the Municipal Council, Tanakpur. The forest land transfer
proposal number FP/UK/Others/563634/2025 is pending recommendation at the State Secretary
level. Soon after receiving approval for the forest land transfer, the Municipality will construct
the trenching ground and initiate waste disposal proceedings using scientific methods under the
Solid Waste Management Rules, 2016.

The Managing Director, UIIDB Uttarakhand, vide letter number 612 dated July 18, 2025, has
also dispatched a request letter to the District Magistrate, Udham Singh Nagar, for the allotment
of land in Khatima for the development of an Integrated Solid Waste Management Project for the
Tanakpur, Banbasa, and Khatima areas under the Sharda Corridor Scheme.

Therefore, the report is respectfully submitted as per the above.

Yours faithfully,
Executive Officer,

Municipal Council Tanakpur.
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Registered / Mail

Sender,
District Magistrate,

Champawat.

To,
District Magistrate,

Udham Singh Nagar.

Letter No.:-1065/Twenty-Three Est.Ni.Saha./2025-26 Date:-08 December, 2025

Sub: Request For Allotment of Land in Khatima for Development of Integrated Solid
Waste Management Plan.
Sir,

Kindly refer to the letter number 612/19/M.P.S.C/UIIDB/2024-26 dated 18.07.2025
(photocopy enclosed) addressed to you by the Managing Director, UIIDB, Uttarakhand,
Dehradun and endorsed to this office among others on the subject cited above; whereby it has
been requested to identify and allot land suitable from technical and environmental standards as
well as security perspectives for the establishment of an Integrated Solid Waste Management
Plant in Khatima on a cluster model basis to manage solid waste for the towns of Khatima,
Banbasa, and Tanakpur.

Therefore, a photocopy of the said letter is being sent with the request that, in view
of the importance of the matter, kindly identify/select suitable land for the establishment of an
Integrated Solid Waste Management Plant in Khatima from the perspective of technical and
environmental safety, and take necessary further action accordingly regarding the allotment of
land.

Enclosure; As above.

Yours faithfully,

District Magistrate,

Champawat.
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Copy to-

1. Managing Director, ULIDB, for kind information.

2. Commissioner, Kumaon Division, Nainital, for kind information.
Copy to the following for information and necessary action:-

1- Sub-Divisional Magistrate, Purnagiri (Tanakpur).

2- Nodal Officer, UIIDB.

District Magistrate,

Champawat,




